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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

EXECUTION APPLICATION NO. 41 OF 2023 
IN 

ORIGINAL APPLICATION NO. 94 OF 2021 
[EARLIER M.A. NO. 16 OF 2023] 

IN THE MATTER OF: 

Haider Ali   … Applicant 

Versus 

Union of India & Ors.   … Respondents 

REPLY ON BEHALF OF RESPONDENT NO. 19 – CRICKET CLUB OF 

INDIA LIMITED [BRABOURNE STADIUM] 

1. The instant Reply is being filed on behalf of Respondent No.19 – Cricket Club

of India Limited [“CCI”] pursuant to the Order dated 07.12.2023 passed by

this Hon’ble Tribunal in the captioned Execution Petition whereby inter alia

Brabourne Stadium through CCI has been impleaded as a party Respondent

with a direction to file its response.

2. The Order dated 07.12.2023 came to be passed by this Hon’ble Tribunal in

the captioned Execution Petition filed by the Applicant – Haider Ali

[“Applicant”] alleging non – compliance of the Order dated 15.04.2021 [“OA

Order”] passed by this Hon’ble Tribunal in O.A. No. 94 of 2021 [“Original

Application”].

3. Vide the OA Order, this Hon’ble Tribunal inter alia observed that there can

be no dispute with the proposition that conservation of water is a dire need of

the environment. Every effort is required to save potable water for drinking.

Cricket or other such grounds may be maintained, as far as possible, from the

Sewage Treatment Plant [“STP”] treated water of high quality having no

pathogens and offensive components and that Rain Water Harvesting
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[“RWH”] and storage of such water may be ensured. Accordingly, this 

Hon’ble Tribunal directed Respondent No.1 to hold a joint meeting with 

Respondent Nos.2, 6 & 7 and consider the issue of regulating extraction of 

ground water for maintenance of cricket grounds, in particular:-  

“(i) prohibiting use of ground water for maintenance of the play grounds at 

least during the time no match is being actually played and exploring 

utilization of STP treated water;  

(ii) ensuring that effective rain water harvesting and water

storage/recharging systems are installed in all playgrounds to save the

ground water;

(iii) laying down mandatory requirement of engagement of an

environmental expert for every cricket stadium for ensuring compliance

with the environmental norms; and

(iv) using every sport event with the programme of awareness for

environment   protection, using a part of profit from commercial

activities as a mandatory obligation. The decisions taken in the meeting

may be   followed up by appropriate statutory orders.”

4. Pursuant thereto, the Respondent No.1 filed Action Taken Reports dated

04.08.2023 [“ATR-1”] and 01.12.2023 [“ATR-2”] before this Hon’ble

Tribunal in the captioned Execution Petition. In ATR-1 and ATR-2, the

Respondent No.1 inter alia informed this Hon’ble Tribunal that Show Cause

Notices were issued to 20 [twenty] stadiums, including Brabourne Stadium

[owned by CCI] for allegedly operating a Borewell / Tubewell in the stadium

premises without obtaining a valid No Objection Certificate [“NOC”] from

Respondent No.1 for ground water extraction.
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5. In the above background, this Hon’ble Tribunal was pleased to implead CCI

in the captioned Execution Petition. Accordingly, the instant Reply is being

filed for the limited purpose of placing on record the relevant facts and

documents in support thereof with regard the following two aspects:-

(a) operation of the Borewells / Tubewells without a valid NOC and failure

to install RWH and STP; and

(b) current status of the installation of RWH and STP.

Re.: Operation of the Borewells / Tubewells without a valid NOC and failure to 

install RWH and STP 

6. CCI was incorporated on 08.11.1933 as a company limited by guarantee under

the provisions of the Companies Act, 1956 with an objective to promote

cricket and other sports in the country. CCI is the owner of Brabourne

Stadium, constructed on 64478 sq. mtrs. of reclaimed land near Churchgate

Railway Station in South Bombay during the British Bombay era, serving as

India’s inaugural permanent sporting venue. Recognized as a Heritage Grade

IIB Structure, the Brabourne Stadium, serves as the primary venue for cricket

matches and other sporting events, with a seating capacity of 25,000

spectators for sporting events.

7. In 2018, as part of its commitment to environmental sustainability, CCI

initiated a noteworthy effort to address climate change by installing 2,280

solar panels on the roofs of the west and north stands of the Brabourne

Stadium. This solar power system, boasting a combined capacity of 986 KW,

is anticipated to significantly diminish carbon emissions associated with

thermal power generation, thereby establishing it as the largest solar rooftop

installation on a cricket stadium globally. Additionally, CCI has been actively

involved in planting a substantial number of plants in the nursery spanning
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300 sq. mtr. area, situated within the premises of the Brabourne Stadium. 

Recently, CCI has also been adjudged first in a competition for the best 

Vertical Green Wall held in the city of Mumbai.  

8. In order to ensure proper watering for these plants and relying on the

availability of good quality underground water, CCI submitted an application

for permission and authorization to the Public Health Department of the

Municipal Corporation of Greater Mumbai [“MCGM”]. Subsequently, vide

letter dated 03.11.2018, the MCGM granted permission to dig and maintain a

borewell and permitted the utilization of water from the borewell for ‘Non

Potable’ purposes, subject to specific conditions outlined therein, a copy

whereof is annexed hereto and marked as Annexure R1.

9. Notably, following the excavation of the borewell, CCI commenced the

extraction of groundwater for the limited purpose of moistening the ground

surrounding the plants in the nursery. This practice was limited to the non-

monsoon season, as there is typically an adequate supply of water from

rainfall during the monsoon season. As a matter of fact, the monthly extraction

of groundwater from the borewell, even during the non-monsoon season, was

negligible. It is worth noting that due to the high salinity levels in the extracted

groundwater, CCI never used the extracted groundwater to maintain or water

the cricket ground at the Brabourne Stadium. Pertinently, for watering /

maintaining the cricket ground at Brabourne Stadium, CCI has been sourcing

190 KLD of water through MCGM and H.H. Roadlines & Water Suppliers.

10. In the meantime, pursuant to several Orders passed by this Hon’ble Tribunal

from time to time in relation to regulation of ground water extraction and

usage, Respondent No.1 in exercise of its powers conferred under Section 5

of the Environment [Protection] Act, 1986 issued the ‘Guidelines to Regulate

4429



and Control Ground Water Extraction in India’ vide Notification bearing S.O. 

3289[E] dated 24.09.2020 [“2020 Guidelines”].  

11. In the year 2021, the Applicant filed the Original Application before this

Hon’ble Tribunal inter alia being aggrieved by the use of ground water for

maintenance of cricket grounds without availing of the alternative of using

STP treated water and installing RWH systems for storage and recharge of

ground water. Taking into consideration the previous Orders passed by this

Hon’ble Tribunal from time to time, particularly regarding the protection of

ground water, this Hon’ble Tribunal passed the OA Order in the Original

Application for regulating extraction of ground water for maintenance of

cricket grounds.

12. Following this, the Respondent No.1 issued Public Notice dated 07.06.2021

inter alia directing “all such stadiums, cricket grounds, and other sports

grounds / courts / fields / complexes / golf courses owned or managed by

Sports Authority of India [under MoYAS] / BCCI / State Cricket Associations

shall construct / install the appropriate mechanism for artificial recharge of

ground water / rain water harvesting structures according to the guidelines

issued by CGWB, within a period of 365 from the issuance of this public

notice” [“Public Notice”].  It is noteworthy that since the Brabourne Stadium

is owned by CCI and not by either the Sports Authority of India, BCCI or

State Cricket Associations, CCI was not covered within the scope and ambit

of the Public Notice.

13. It appears that subsequently various meetings were held from time to time

between Respondent Nos. 1 to 7 whereafter Respondent No. 1 issued a

Notification bearing S.O. 1509[E] dated 29.03.2023, amending the 2020

Guidelines [“2023 Amended Guidelines”] inter alia introducing the

following two significant changes:-
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(a) all industries / mining projects / infrastructure projects drawing ground

water only for drinking / domestic purposes up to 5 cum / day in all

assessment units were exempt from obtaining a NOC [Paragraph 1

Clause (vi) of the 2020 Guidelines]; and

(b) all stadiums, cricket grounds, and other sports grounds, golf courses

etc. shall construct / install appropriate mechanism for artificial

recharge of ground water / rain water harvesting [Paragraph 4.3 Clause

(vi) of the 2020 Guidelines].

14. As such under the 2020 Guidelines as amended by the 2023 Amended

Guidelines:-

(a) all industries / mining projects / infrastructure projects drawing ground

water only for drinking / domestic purposes up to 5 cum / day in all

assessment units were exempt from obtaining a NOC;

(b) in infrastructure projects, a NOC is granted subject to installation of

STPs in new projects where the ground water requirement is more than

20 cum / day; and

(c) stadiums / cricket grounds are required to construct / install suitable

mechanisms for artificial groundwater recharge or RWH for grant of

NOC.

15. Pursuant thereto the officials of Respondent No.1 / other concerned

departments conducted an inspection of Brabourne Stadium whereupon it was

found that the stadium has 1 [one] borewell in its premises which was

allegedly using ground water without obtaining a valid NOC from Respondent

No.1 under the 2020 Guidelines. Consequently, the Respondent No.1 issued

a Show Cause Notice dated 26.07.2023 to the CCI inter alia directing to show

cause / explain the reason as to why NOC for ground water extraction was not

sought from the Respondent No.1 and why suitable penalty / Environmental
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Compensation should not be imposed for illegal withdrawal of ground water. 

A copy of the Show Cause Notice dated 27.06.2023 issued by Respondent 

No.1 to CCI is annexed hereto and marked as Annexure R2. 

16. In response, CCI addressed a letter dated 08.07.2023 to the Respondent No.1

inter alia clarifying that:–

(a) vide letter dated 03.11.2018, CCI has been permitted by the MCGM to

dig the borewell and use the water for non-potable purposes;

(b) the water from the borewell is only being used for wetting the ground

around the plants in the nursery and that too only during the non-

monsoon period;

(c) the ground water from the borewell is not being utilized for maintaining

the cricket ground at the Brabourne Stadium and is located at a

considerable distance from the cricket ground;

(d) the average monthly ground water extraction from the borewell was

insignificant;

(e) CCI was already in the process of exploring the feasibility of RWH and

also setting up STP subject to approval by the MCGM for any alteration

carried out to the building complex; and

(f) CCI has already set up a ring well at one of the corners of the cricket

ground that stores and subsequently recycles the water seeping through

the ground and the same water is being recycled for watering the ground

subsequently.

A copy of the letter dated 08.07.2023 addressed by CCI to the Respondent 

No.1 is annexed hereto and marked as Annexure R3. 
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17. Subsequently, to assess the progress made in implementing the directions

contained in the OA Order, a meeting was convened on 17.07.2023, which

was also attended by representative of the CCI. Pursuant to this meeting, the

Respondent No.1 vide a letter dated 02.08.2023 inter alia directed CCI to

install RWH and STP within a period of three months. Respondent No.1

further advised CCI to obtain the necessary NOC for groundwater abstraction.

A copy of the letter dated 02.08.2023 addressed by Respondent No.1 to CCI

is annexed hereto and marked as Annexure R4.

18. At this juncture, it is crucial to emphasize that since the utilization of

groundwater extracted from the borewell was not more than 1 m3/day which

was used solely for watering the ground around the plants in the nursery, CCI

was exempted from obtaining a NOC under Clause 1(vi) of the 2020

Guidelines. Furthermore, since the ground water usage was below 20 m3/day,

it was not mandatory for CCI to set up a STP as provided under Clause 4.3(ii)

of the 2020 Guidelines. However, without appreciating these aspects,

Respondent No.1 filed the ATR-2 on 04.08.2023 before this Hon’ble Tribunal

in the captioned Execution Petition inter alia alleging that the CCI has been

non-compliant with regard to obtaining the NOC from Respondent No.1 and

installation of STP and RWH.

19. Thereafter, the Respondent No.1 addressed another letter dated 31.08.2023 to

the concerned officials of the stadiums [including CCI] inter alia seeking

status of the compliance of the directions contained in the letter dated

02.08.2023. A copy of the letter dated 31.08.2023 addressed by Respondent

No.1 to the CCI is annexed hereto and marked as Annexure R5.

20. In response, CCI vide a letter dated 30.09.2023 inter alia informed

Respondent No.1 that:-
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(a) CCI has initiated the action to set up a STP by appointing a MEP

Consultant to map the old drainage / plumbing services at the Brabourne

Stadium;

(b) the MEP Consultant has submitted its preliminary report along with

mapping of drainage / plumbing services; and

(c) CCI will soon start the design and tendering process for setting up of the

STP, subject to obtaining requisite approvals / NOCs from the State

Government / MCGM which may take some time.

A copy of the letter dated 30.09.2023 addressed by CCI to Respondent No.1 

is annexed hereto and marked as Annexure R6. 

21. Since, the three month timeline provided under the letter dated 02.08.2023

was set to expire on 02.11.2023, and a further Action Taken Report was to be

filed in compliance of the Order dated 12.09.2023 passed by this Hon’ble

Tribunal in the captioned Execution Petition, the Respondent No.1 addressed

another letter dated 01.11.2023 to CCI inter alia seeking a compliance report.

A copy of the letter dated 01.11.2023 addressed by Respondent No.1 to CCI

is annexed hereto and marked as Annexure R7.

22. Thereafter, purportedly on account of CCI using the ground water extracted

from the borewell without obtaining a valid NOC, the Respondent No.1

addressed a letter dated 15.11.2023 to the District Magistrate, Mumbai inter

alia requesting to initiate action against CCI by immediately issuing suitable

directions for sealing of the borewell at Brabourne Stadium. A copy of the

letter dated 15.11.2023 addressed by Respondent No.1 to the District

Magistrate, Mumbai is annexed hereto and marked as Annexure R8.
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23. Simultaneously, the Respondent No.1 vide letter dated 17.11.2023 addressed

to the CCI, imposed a penalty to the tune of Rs.27,19,200/- [Rupees Twenty

Seven Lakh Nineteen Thousand Two Hundred Only] on the CCI as

Environmental Compensation purportedly on account of its failure to obtain

a NOC from Respondent No.1 [“Environmental Compensation”]. For the

purposes of calculating the Environmental Compensation in accordance with

the 2020 Guidelines, the letter further stated that since CCI has not applied for

NOC from Respondent No.1 furnishing the ground water requirement for

greenbelt, cleaning of stadium, domestic and other purposes, the quantum of

ground water extraction i.e., 160 KLD from existing cricket stadium [i.e.,

Vidarbha Cricket Association – Jamtha, Nagpur, Maharashtra] was

considered as minimum ground water requirement for maintaining the cricket

ground at Brabourne Stadium. A copy of the letter dated 17.11.2023 addressed

by the Respondent No.1 to CCI is annexed hereto and marked as Annexure

R9.

24. Evidently, the Environmental Compensation was arbitrarily calculated and

levied by Respondent No. 1 based on surmises and conjectures as well as

imaginary and erroneous figures. Respondent No. 19 reserves all its rights and

remedies in this regard.

25. Subsequently, the Respondent No.1 filed ATR-2 before this Hon’ble Tribunal

in the captioned Execution Petition inter alia alleging that CCI was non-

compliant with regard to obtaining the NOC from Respondent No.1 and

installation of STP and RWH. Respondent No.1 further intimated about the

sealing action and imposition of penalty for not obtaining a NOC.

26. In response to the letter dated 17.11.2023, CCI vide letter dated 19.12.2023

addressed to the Respondent No.1 inter alia sought clarification with regard
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to calculation of the methodology employed for determining the quantum of 

ground water extraction. In the letter, CCI further clarified and informed that:- 

(a) CCI has not been utilizing groundwater for the purposes of maintaining

the cricket ground and / or domestic use;

(b) for the said purpose, CCI has been sourcing water primarily from

MCGM [approx. 80 KLD] and H.H. Roadlines Water Supplier [110

KLD];

(c) since the high salinity in the extracted ground water was affecting plant

growth, CCI has voluntarily sealed the borewell and is effectively not

extracting any ground water whatsoever;

(d) CCI is in the process of hiring a certified Water Auditor accredited by

the Central Ground Water Authority, for recommending the further

course of action in installing STP and RWH.

A copy of the letter dated 19.12.2023 addressed by CCI to Respondent No.1 

along with annexures is annexed hereto and marked as Annexure R10 

[Colly.]. 

27. Upon observing that no response / deposit had been received from the cricket

stadiums in respect of the Environmental Compensation levied by the

Respondent No.1, this Hon’ble Tribunal vide Order dated 07.12.2023 passed

in the captioned Execution Petition, impleaded and issued notice inter alia to

the CCI.

28. It is submitted that although CCI:-

(a) had sealed its borewell and had not been extracting any ground water;

and
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(b) was exempt under Clause 1(iv) of the 2020 Guidelines as amended by

the 2023 Amended Guidelines from obtaining a NOC,

Respondent No.1 had nonetheless insisted that CCI should obtain the 

NOC. Hence, by way of abundant caution, vide Application bearing

No.21-4/10952/MH/INF/2024 dated 01.02.2024, CCI applied for the NOC 

through the website of Respondent No.1, under the 2020 Guidelines, and 

submitted all requisite documents [“Application”]. Importantly, upon 

submission of the Application, CCI was informed that since the 

groundwater usage for drinking / domestic purposes was less than 5 m3/

day, it was exempted from the requirement to obtain the NOC. A copy 

of the Application bearing No.21-4/10952/MH/INF/2024 dated 01.02.2024 

along with the necessary documents filed therewith by CCI is annexed 

hereto and marked as Annexure R11 [Colly.]. 

29. Accordingly, the Respondent No.1 acknowledged the Application and granted

an Exemption Certificate valid from 02.02.2024 inter alia granting exemption

from obtaining a NOC in terms of the 2020 Guidelines. A copy of the

Exemption Certificate valid from 02.02.2024 issued by the Respondent No.1

to the CCI is annexed hereto and marked as Annexure 12.

30. The position / compliance towards obtaining the NOC for extraction of ground

water is thus summarized as under:-

(a) CCI had dug the borewell at the Brabourne Stadium and was extracting

ground water from the same under a valid permission issued by the

MCGM on 03.11.2018;

(b) ground water from the borewell was never used by CCI for maintaining

/ watering the cricket ground;
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(c) only a miniscule quantity of ground water was extracted from the

borewell for the purposes of watering the ground around the plants in

the nursery;

(d) CCI has voluntarily sealed the borewell and has not been extracting any

ground water whatsoever since July, 2023;

(e) CCI was exempt from obtaining the NOC under the provisions of the

[amended] 2020 Guidelines in view of the fact that its usage of

groundwater was less than 5 m3/day for “drinking / domestic purposes”;

and

(f) CCI has now been granted an Exemption Certificate valid from

02.02.2024 by Respondent No. 1.

31. In light of the aforementioned factual circumstances, and without prejudice to

the rights and remedies available under the law, it is submitted that since CCI

is exempted from obtaining a NOC for groundwater extraction and from

setting up a STP due to its usage being below 20 m3/day under Clauses 1(vi)

and 4.3(ii) of the 2020 Guidelines, respectively, the Environmental

Compensation imposed on CCI is unlawful and deserves to be set aside.

Re.: Current status of the installation of RWH and STP 

32. Although CCI is not mandated to set up a STP or RWH [as demonstrated

above], it has taken significant steps towards conservation of environment.

CCI vide letter dated 29.12.2023 has appointed Dr. N. Suresh Kumar,

Department of Civil Engineering, Osmania University, Hyderabad for Soil

Bio Technology STP within the premises of Brabourne Stadium. A copy of

the appointment letter dated 29.12.2023 issued by CCI is annexed hereto and

marked as Annexure R13.
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33. It is submitted that the process of setting up of STP and RWH will commence

shortly as soon as CCI receives the feasibility report and design details from

the appointed consultants based on the analysis of actual water consumption

and waste generation data from various outlets on the premises. These reports

and design details are likely to be received by CCI by the end of March, 2024.

Following this, the CCI will promptly apply for all necessary permissions and

clearances from the concerned Local Government Authorities [such as the

MCGM, Collector, Fire Brigade, etc.], as mandated under the applicable laws

whereafter both STP and RWH will be installed promptly.

34. In view of the above it is submitted that CCI has always proactively taken

steps for protection of the environment, including preservation of ground

water, and has made efforts without deterrence / mandate of law in this regard,

for example setting up a nursey and solar plants.

Through:- 

KUNAL VAJANI | KUNAL MIMANI | 
KARTIKEY BHATT | ABHINAV JAIN 

Advocate for the Respondent No.19 

Fox & Mandal, Solicitors & Advocates 

D - 394, Defence Colony, New Delhi 110024 
E.: kunal.mimani@foxandmandal.co.in | M.: +91 – 70424 92840 

NEW DELHI 
DATE: 17.02.2024
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IN THE MATTER OF: 

Haider Ali 

Versus 

... Applicant 

Union of India & Ors. ... Respondents 

AFFIDAVIT 

I, N. K. Jha, s/o Late N C Jha, aged about 72 years, having his office at 

Stadium House, Block - 3, I st Floor, Veer Nariman Road, Churchgate, Mumbai -

400 020, do hereby solemnly affirm and state as under:-

L I am the Secretary of Respondent No.19 - Cricket Club oflndia ["CCI"] and 

well conversant with the facts and circumstances of the instant case. I am 

competent and authorized to swear and affirm the instant Affidavit. 

2. I have read and understood the contents of the accompanying Reply which

has been drafted under my instructions. The contents of the accompanying

Reply are true and correct to the best of my knowledge as derived from the

records of the CCL Nothing material has been concealed therefrom.

3. The annexures to the accompanying Reply are true copies of their respective

originals.

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

EXECUTION APPLICATION NO. 41 OF 2023 
IN 

ORIGINAL APPLICATION NO. 94 OF 2021 
[EARLIER M.A. NO. 16 OF 2023] 
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VERIFICATION 

-th 
Verified at Mumbai on this 16 day of February, 2024 that the contents of

the foregoing Affidavit are true and correct to the best of my knowledge and
nothing material has been concealed therefrom.

-?
v\

'o'l,,\ 
\'a\ 

BEF���d))-,\

�01-\� 

S. VADA"
Advocate & my Govt. Of India 

8-3/A, Ashiyaria Apartment,
Upper Govind Nagar,
Malad (East), Mumbai
Maharashtra - 400097

Notary 

R�ister 6 5 ½ 
Sr No. R 

Date 1 b( o 2.,,�
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'V . 

MUNLCll'AL OR�ORAT,fON OF GREATER MUMBAIPUBLI HEALTH DltPARTMENT
IND· ··1 rot DJUN H 

N<J:• PCO/ 878/NSR 

D t > 0311 1 12018 

The ricket lub Of lndia Limited 
Stadium Houee, Block - 3, 
1 flt Floor, Veer Nari.man Road 
- . 

, 
hu.rnhgate, MUntb&i No. 400020. 

Sub: Permission to allow to dig retain a Bore well no.01 a:nd 
the use of water from the bore well for Non Potable 
purpose at The Cricket Club Of India Limited,. Stadium 
House, .Block - 3, 1st Floor, Veer Nariman Road. 
Churchgate, Mumbai No 400020. 

�f: An undert�g- s1:!hmitted by you on Dt.19/04/2018

Sanctione4 Vide IO/ 143� /S)l. Dt. 29.10.2018 

Permission· to. dig retait;t :a· Bore Well and aUow- the use of water from the 
Bare WeU for Non Potable purpose at the· above place is hereby granted. ta you 
subject to the compliance with the conditions mentioned in the memo of 
conditions duly signed by you. A board prohioiti,ng he use of the well water for 
drinking, bathing, cooking.purpose shall be exhibited at a conspicuous place� 

The permission is liable to be summarily r�voked
l if any of the conditions 

in the memo of conditions is not found to have been complied with or breache.d .. in 
that ease you �ill be liable to legal action as provided under 1\-Iumbai Municipal 

• Co1-poratfon Act.

. The said Bore well shall be dug within 80 days of permission being granted 
as otherwise the said p�rmission automatically stands void/ revoked. 

I THECr11c1<!=, ewe oF 1twii�·i. 1·D I
:� lf/P./', I I 

I 
1 05 NOY 2018 

ANNEXURE R117 442



ANNEXURE R2 18443
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�. 
fllR f'!UC'I fi''I ( 'lAIIJ. c �tr INUJJ\ LIMJ'I )Cl> 

R H' N,u .(\HVI\/ t • I 1 0 l 

. 11, f\.h'.. t\g, ,,, 11l 

i,, 

\ s \ 

,i(\ uttd \\'litnt' J\u010l'it�' 
\\ N,l} 1H' l h)\IS , 1\1111\ 1 'lnu.11 l�ontl, 
,1 l W( l 1

... ,�\'i�luru' \,dlllfil• Notist:t· lfllg ISu·wCf.�W&lJLJJJ..292fJ�C<.i.»'.& 371- J,)t: 
'.l'7 ,;_Q(?J2f)2� 

I. \Ve ur'O �uhmiltiug our olurlfionHon i11 J'IJSpomn, lo the "Show Cau�c Notice"
itcd nbov .

2. At the outset wo ,stnte that th'-' Cricket Club of Indin Ltd. ("CCI") is not in
violation of tho Ministry of Jttl Shakti Guj<lelines us observed in your letter dated
27.06.2023. We would also like io hcn.,hy nppdsc you lhe reason as to why a
i&No Objection Certificate" was not sought from the concerned department i.e.
COW'MftW'� and why a penalty/ Environment Compensation should not be
hn�sed on the C:CI for ground water extraction. ,.

3 Our clarification/ explanation is contained in the succocdirig paragraphs. 

e well" existing in our premises, we already have a proper 
ation from the Municipal Corporation of Greater Mumbai 
· �nt- Mumbai vido their letter dated 3 rd November 2018

w ere1 ea rJty has permitted the CCT to clig a "Bore weJl" and use the 

I 

•
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THE Citl KET ClAJl 011' 1Nf1JAL1M1Tf£0 

\ t "'r fr nn it flr "non•potnhl " put·po�es. Enl [o�i11$ the ,rnid leUt.w h1.;rcwith 38
�,;.;;.....--• 

�. ti, wst r trmn tlu." Bore well wntor i:-1 •\Non potable" and therefore not 
b 'lt J.l. 11s\; 1 for drinking or bathing or cooking 01' wateri;,g the cricket ground or 
\\'.'lshing )t" d �m1ing o.r m1y oth�r purpose� oxcopt wetting the ground around tht 
pl:.m • • in the nutscry during the non-monsooh months only. During the monsoon 
p ri d� th�\� is enough water already available from the rains. The p�nts in the 
nu.rs t)', it would be appreciated, arc so vital for the sustenance of the 
�nvironment. 

b. Th.e average 1nonthly ex.traction of water from the said Bore well during the
� 

non-n10nsoon period is insignificant. During the monsoon period, we do not us�
the Bore well water at all.

7. At the further outset, we state that the said ground wate.r is not used for
maintenance of the cricket ground i.e. Braboume Stadium. Hence the ratio given
in "Haider Ali v. Union of India and Ors, (O.A. No. 94/2021)" passed by the
Hon'ble NOT is not applicable in our instance and to the CCL Kindly be
advised that the bore well is located far away from the cricket ground and is
meant only for the nursery.

We hereby confirm and reassure you that there is no excessive use nor 

t�.:.,,.<1ll.:1.��'l'tl··,."' .. ��:,:r.... 
� kind of misuse of water in the CCI premises. 

9.... e fiifther sfate that as per our understanding of the last paragraph under 
"Preamble and Background" of the gazette of India Extraordinary Part II Section 
3(ii) (Ministry of Jal Shakti Notification dated 24th September 2020), the 
"NO�" is required for the new / existing industries, industries seek.mg• • 

e projects and 1nining projects extracting ground water. 
�CI does not come under the categories of any 

.w.-,�ag ot infrastructure or real estate or commercial industry. 
3, 1st r:loor, Veer Narim 111 Road, C'llllr.:hgate l'vlumb,11 • 400 020 

9 410(1 • 1-·ax: 91 -022 • 6785 3678 • E-n1.iil • info@c1.iclub.1n {""''\ l'1 ·� 
clu\H1findi:i com • CJN; UQ24 IJ MH 1933P!..C002S1:-l 

-��
..,,,. 
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TJ 1� CRJ 1(1�1 CLUH OF' ll'IDlA }?ll\11'l�ltD 

I 0. ' �l'h\ CCl i:- :i ••�1mrl..:! Cl 1 1.
u 

. • t . I "' . . ,· . , . " , ' " 'v J\:HIH u11..�( us a \,ompany lumt"d by gunrm1l(.)o "�th lt(l sh,,l(,: lMjHtnl �,ad hos Uw prini!uy oqjt:cfivo of promoting the gum� ofend �, nd 1111y oilwr spnrls. 

11. Wo Wquld like to suhmit thnl that tho infrastructure.: of the CCL has bee11
,�<.mstl'uctcd in ln(u l 930s 88 por lhc norms and rules then prc,valent.
Notwithstnnding lhat, th� CCI is already in the process of exploring the
lt 'b·1·1 9ns1 1 \ .y ol hat-vc,sting rninwotcr and also setting up STP subject lo Municipal 
Corpornlion upprovnl for ony such .nltort1tion ond addition to our existing 
building complex. As a mutter of fact, we have already sci up a ring wc11 nt one 
of the corners (,)f the cricket groW1d that stores the ground water seeping through 
tthe ground and the same water is being recycled for wntcring the ground 
subsequently. 

12. Jn the light of above submission, it is out rcqut;�t to <.:<>nsider om cnsc und
exempt us from penalties, if any.

13, In the event, it is observed by your offic U1ut tho ure nny compfomces 
and I 9.t an1 corr,ctive moasuros that a.re required to be tukcn or the process for 
seeking ,x-post-t"aoto approval to be initiated by the CCl, we hereby request you 
to guide us about Ute same and we will promptly do the needful. 

You rs sincerely, 

'" 

Board 

;,--J 
HOR,ry. 
'2J 
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�ffl$� 
�mnv.r.� � oiti:w �f.tllN 
��snfilifi(llj 
18/11·� �. �� 
;,r,t �-110011 
f-it'�: cgwa@nlc.ln

File-no: .. CGWA-21/31/2020-CGWA- l-\0lf 

To 
Shri Dushyant Patel 
Estate manager 
Cricket Club of India (CCI) 
Braboume Stadium, 
estate@cciclub.in 

Government of India 
Ministry of Jal Shakti 

i 

Department of Water Resources, RO & GR 
Central Ground Water Autho,rity 
18/11, Jamnagar House, Mansingh Road 
New Delhl-110011 
E•mall: cgwa@nic.in 

' 

. 

Date - 02.08.2023 

Subject - Compliance of Hon'ble NGT Order dated 15.04.2021 in Haider AH vs. Union of 
India and Ors. (O.A. NO. 9412021). w.r.t construction / fnstaUation of appropriate 
mech�nist:n for artificial recharge of ground water / rain water harvesting in stadiums, 
cricket grounds etc. - reg. 

• 

Sir, 
This is in reference to the Order dated 15.04.2021 (copy enclose,c:f) in Haider Ali vs. 

Union of lndia and Ors. (O.A NO. 9412021} passed by Hon'ble NGT, wherein the issue of 
excessive use of g·round water foi' maintenance of Cricket playgrounds with9ut availing 
alternatives, such as using· STP treated water and installing rainwater harvesting 
systems forstoring and recharge of ground water, • has been raised. The Hon'ble NGT has 
stated to consider the issue of regulating extraction of ground water ·tor maintenance of Cricket 
play Ql"Ounds and ensuring that effectJve rain water harvesting and water storage/recharging 
systems are installed in all playground$ to save the ground water. 

2. It is to bring to your kind notice that Ministry of Jal Sha.kti has issued 'Guidelines to control
and regulate groundwater extraction in India' vide notification number S.O. 3289(E) dated 24th
September, 2020, notified by Department of Water Resources, River Development and Ganga
Rejuvenation, Ministry of Jal Shakti, Which have pc1n.;;lndia applicability. Subsequently, the •
Amendment Notification de1ted _ 29.03.202,� has been further issued by Ministry of Jal Shakti,
vi�e Notification number s.o. 1509 (E), which provides that-:

4.3 (vi) All stadiums, cricket grounds, and other sports grounds/courts, golf 
courses etc shall construc'llltistall appropriate mechanism for artificial recharge of 
ground water I rain water harvesting. 

MoJS Guidelines dated 24.09.2020 and the Amendment Notificatio11 dated 29.03.2023 are 
enclosed herewith, 

3. tn compliance to the NGT Order, a meeting was held under the chairmanship of the
Secretary, OoWR,RD&GR, Ministry of Jal Shakti on 02.08.2023, wherein it was advised to
conduct an inspectron of cricket stadiums. Accordingly, inspections were conducted of aU the
major stadiums according to the list provided by BCCI. During the inspection, it was observed
that your stadium is non-compliant of NGT directions in respect of in$Uation of RWH
structures, use of STP treated �ter for majntenanQe of cricket ground and obtaining, No
Objecticm Certificate from Ceo(� (3round Water Authority for extraction of ground water despite

. having functional tubeweU/borewell

;
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4. Another meeting was held under the chairmanship of the Secretary, DoWR,RD&GR, Ministry
of Jal Shakti on 17.07.2023 wherein further directions have been given to owner/ management
of the cricket stadium to comply NGT order in time bound manneri.e. within 3 months.

Therefore, it Is ad\lised to explore fea$ibility of RWH in the stadium_ and. use of STP t�a�
water for marntenance ofcrioket ground and accordingly install above-mentioned systems within 
3 months. It is further advised to Obtain No Objection Certificate from Central Ground Water 
Authority at the earliest 

Compliance report in all respect may be communicated within three months from the date of 
issue of this letter. 

Yours sincerely, 

Encl: as above 

Copy to: 
1. The CEO, hemang.amin@bcci.tv, Board Of Control For Cricket In India, 4th Floor, Cricket
Centre Wankhede Stadium, 1D' Road, Churchgate, Mumbai- 400020- with the request to
ensure the compliance.

2 The Regional Director, Central Ground Water Board, Central Region, N.S. Building; 
CIVil Lines, Nagpur .�aharashtra- 440001 . with the request to 

impress upon the owner/ management of ¢ricket stadiums for obtaining NOC from CGWA. 

3. The Director (GW), DoWR,.RD & GR, MoJS, Shram Shakti Bhawan, New DeJhi- for kind
information.

(A.KAgrawaO 
Chairman 

... 
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��� 
�'ffl(Wof,if<ft � aft"(�ffi11f� 
� '(Ur.,( 5111i\cj,(llj 
1s111 � �- � -e.­
;rtftnft.110011 
t-� c�a@nic.in

File .no: - CGWA-21/31/2020-CGWA - l.\ 3Cf 

To 
Shri ·oushyant Patef 
Estate manager 
Cricket Club of India (CCI) 
Braboume Stadium; 
estate@cciclub.in 

Government of India 
Ministry of Jal Shaktl 
Department of Water Resources, RD & GR 
Central Ground Water Authority 
18/11, Jamnagar House, Mansingh Road 
New Delhi -110011 
E-mail: cgwa@nJc.in

Date - 02.os.2023 

l 

,; 

Subject - Compliance of Hon'b[e NGT Order dated 15.04.2021 in Haider Ali vs. Union of 
India and Ors. (O.A. NO. 94/2021) w.r.t construction / installation of appropriate 
mechanism for artificial recharge of ground water / rain water harvesting in stadiums, 
cricket grounds etc. - reg. 

Sir, 
This is in reference. to the O�erdated 15.04.20�1 (copy enclosed) in Halder Ali vs. 

Union of India -and Ors. (OA NO .. 9412021) passed by Hon'ble NGT, wherein the issue of 
excessiv� use of ground water fQr maintenance of Cricket playgrounds without availing 
alternatives, such as using STP treated water and installing rainwater harvesting 
systems for storing and recharge of ground water, has been raised. The Hon·b1e NGT has 
stated to consider the issue of regulating extractfon of ground water for maintenance of Cricket . 
play grounds and ensufing that effective rain water haivesting and water storage/recharging 
systems are installed in all playgrounds to save thEt ground water. 

2. It ls to bring to your kind notice that. •Mini� of Jal Shakti has issuf!!cl 'Guid�ioes to· control
and regulate groundwater extraction in IA4ia' vide notification number S.O. _3289(E) dated ��th
September. 202(), .notified by Department of Wat.er :Resources, River Development and G,�ga
Rejuvenation, Ministry of Jar Shakti, which have pan�lndia applicability. Subsequently. the
Amendment Notification dated 29.03.2023· has been further issued by Ministry of Jal Shakti,
vide Notification number S:O. 1509 (E), which provides that-:

4.3, (vi) All staC,lums. cricket grounds, and other sports grounds/courts, golf 
courses etc shall construct/inst.all appropriate mechanism for artificial recharge of 

• ground water I rain water harvesting.
MoJS Guidefines dated 24.09.2020 and the Amendment Notification dated 29.03.2023 are 
enclosed-herewith. 

3. f n .compliance to the NGT Order, a meeting was held under the chairmanship of the
Secretary, OoWR,RD&GR, Ministry of Ja1 Shakfr on 02.06.2023, wherein it was advised to
conduct an inspection of cricket stadiums. Accordingly, inspections were conducted of afl·the
major stadiums according to the list provided by BCCI. During the inspection, ,it was observed
that your stadium is non•compfiant of NGT directions in respect of installation of RWH
structures, use of STP treated water for maintenance of cricket ground and obtaining No

• (?bjection Certificate from Central Ground V'Jater Authority for extraction of.ground water despite
having functional tubewell/borewell

r 
I 
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4. Another meeting was held under the chairmanship of the Secretary, DoWR,RD&GR, Ministry
of Jal Shakti on 17.07.2023 wherein further directions have been given to owner/ management
of the cr_icket stad,jum to comply NGT order in time bound manner i.e. within_ 3 months.

Therefqre, it Is • advised to explo� feasibility of RWH in the stadium and use of STP treated 
water for mainteni:.lnce 1.1t cnc.ket ground and accordingly itlstal r above-mentioned systerns witftin 
3 months. It is fur!ther"-�dvised to obtain No Objection Certificate -from Central Ground Water 
Authority at the earliest, 

i 

Complia'nce report in all respect may be communicated within three months from the date of 
issue of this fetter., 

l�

Encl: as above /! 

Copy to: 

Yours sincerefy, 

/ 
(AK. Agrawal) 

Chairrna!l 

1. The CEO, hemang.amin@bcci.tv1 Board Of Control For Cricket In India, 4t'1 Floor, Cricket
Centre Wankhede Stadium, 'D' Road, Churchgate, Mumbai- 400020. with the request to
ensure the compliance.

2 The Regional Director, Central Ground Water Board, Central Region, N.S. Building; 
Civil Lines, NAGPUR, MAHARASHTRA- 440001 with the request to 

impress upon the owner/ management of cricket stadiums for obtaining NOC from CGWA 

�- The Director (GW), DoWR, RD & GR, MoJS, Shram Shakti Bhawan. New Delhi- for.kind 
information. 

(AKAgrawaQ 
Chairman 

26451
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Ref No.: CCf I ADM1:N / .1:il�A ! 2023��?4 

Cen��roil�d W�.- ��Bf 

�:u�::J�:t!:tl : ,,:,_<\ :,'_/.,<:'
I!/Il,�H<>us-

C 
,·

Mm�gfi �$ 

·New Delhi I 10011 
Email :• ���Litnif:_jn 

Sub. :-Co$pJ�•d'ftmt��;��-�dated 15.04.2021 in_Haider AUVsVtliou-Oflinlfu• 
11d ffllS., (0.A.<:�&..--l)w�t♦.t� con�truction / in�ktiur of appropriate • • • 
meerumi,in-for a�l,�. tfl)'!ttt1itae. �I11m1-�at�r-:ha:rvcstin:g in 
mdiums, eriel�t grr•ds·-etc. 

Dear Sir, 

Rd� tQ yQUr L� �-- COW�2l/ 3l / ��WA<·Part(i)A91 dated -:n,°'��, we
• would liu:to bring t0t)'('>1t, k'ffid��ri:�•t w�i:i���ttted the action -on Sewage �ent

Plant (STP) at. B,r<1,oo• &taaium at The Cricket Club of lmJia Ltd. 

Since ·fue exi·sting dnli:nageiplumbing servi.ces at. the Club are very okli wt -e-ap�a M6P· 
C'onsultant to map the same. 

Wf'.have: �ved. � ,�� �-�1ti tJ� ME? Co.t,tsulumt'.�� �•,� � •
existing dr�plu�h��w�-d we ��lill-�_·s•t dre d�� A·tmrd�;-,t,t®-

• constructioo-ofthe StP. 

The tl�-·•. � •• water from th. g ST� wlll:be used�Ior :w�tn� Cricket �rG�fflt ,��1'1·-ii�:
the artif1ctal. rec.h.arge ofg�,wat(:}t. We mil try to':ile�pJirdl the S:liltne at the-eJP"lie$t. &WeY«t 
we need to obtain certain ;ApFOvafs/NOCs.from the State Oovemment & Mumeipal�J.m 
of OreawMum.bm (MCOMlnn� htnoo the time.&� may vary. 

Yot:1:rs fa.itbfiH�* · 
It&r TS CIJCKET CLUB Of INDIA LT� 

Stadium -l·louse. B� .•• 3, 1st fft"-lr, Vt« Nliiltm!'!·:�o:w. t"hurebpte, f�.m .. ,4UJ;H't:.W

Tel. : 9 ! .. 022,.()'i!Hi l� f e6S9 4 WO ., Fax : 91 • 022 .. :67�5 3-618 " I;e�il : �f�itt®,dn 
_'\l,��J�- •. �-'f�-�l�· -•t.airfu!J... .... <ltn,..1:t1"1. �,..,� ., r�f)l.h f !ft"'t'A1.1 � . .1 -·01-n/t=1.1-''f:·���J� 

1.-

. I 
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ffl«i� 
��rfctc,� 

Government of India 
Ministry of Jal Shakti 

� mmi.:r,altr fctq,ra �-.t.rrmmurnrnm Department of Water Resources, RD & GR 
Central Ground Water Authority � �� 

...,,.....,:;,, 18/11 � � . ., ,., 1'11t' Us 18/11, Jamnagar House, Mansingh Road 
New Delhi - 110011 ��-110011 

f- ml": cgwa@nic.in E-mail: cgwa@nic.in

File No: CGWA-21/31/2020-CGWA-S�::\­
To 

Date: 15.11.2023 

The District Magistrate 
Mumbai District, 
First floor, Collector Office of Mumbai City, Old Custom House, Fort, Mumbai - 400001 
Email-collector.mumbaicity@maharashtra.gov.in 

Sub: Action against Brabourne Stadium, Mumbai for extraction of groundwater 
without valid NOC - reg 

Ref: (i) Hon'ble NGT directives in OA No. 94/2021 and MA 18/2023 

Sir, 

(ii) Show-cause Notice dated 27.06.2023 issued by Central Ground Water
Authority
(iii) Letters dated 02.08.2023, 31.08.2023 and 01.11.2023 issued from Central
Ground Water Authority

This is with reference to the correspondences on the subject cited above (copies 
enclosed). The show-cause notice and subsequent letters had been issued by Central Ground 
Water Authority (CGWA, MoJS, Govt of India), New Delhi to Cricket Club of India after finding 
on inspection that the Brabourne Stadium, Mumbai was extracting groundwater without valid 
No Objection Certificate (NOC). However, in spite of repeated directions, the Management of 
Cricket Stadium/ State Cricket Association has not applied to Central Ground Water Authority 
for obtaining NOC for groundwater extraction, which is clear violation of CGWA regulatory 
conditions, as well as non-compliance to Hon'ble NGT directives. 

In the above context, it is to invite your attention to the fact that CGWA vide Order dated 
23.10.2017 had appointed DM/DC as Authorized Officer for enforcement of CGWA directions 
in respective revenue areas and to initiate actions against violations. 

You are therefore advised to initiate action against Brabourne Stadium, Mumbai by 
issuing suitable directions to the concerned district department for immediate sealing of 
borewell(s) in stadium's premises till further orders. 

The Action Taken Report may be forwarded to this office by 20.11.2023 for submission 
to Hon'ble NGT. 

Yours faithfully 

(TBN Singh) 
Member Secretary 

Copy to: 
1. The Director (GW), 4th Floor, Sh ram Shakti Bhawan, New Delhi - 110011
2. The Regional Director, Central Ground Water Board, CR, Nagpur for follow-up, with

the directions to ensure that ATR is forwarded to CGWA by 20.11.2023. Also, calculate
Environmental Compensation till 01.11.2023 as per quantum reported during
inspection and raise demand note to respective SCA accordingly.

3. The CEO, BCCI 4th Floor, Cricket Centre Wankhede Stadium, D-Road, Churchgate,
Mumbai - 400020 (E-mail.· hemang.amin@bcci.tv)

� 
�7 

(TBN Sihgh) 
Member Secretary 
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Ty 

\-�hri. Dushyant Patel, 
Estate Manager, Cricket Club of India,
Braboume Stadium, Stadium House, 
Block No-3, I st Floor, Veer Nariman Road,
Churchgate, Mumbai-400020

Government of India 

Ministry of Jal Shakti 

Department of Water Resources, 

River Development & Ganga 

Rejuvenation 

Central Ground Water Board 

Central Region, Nagpur 

No. 7 /29/CGWB/CR/ AUTHORITY­
Date: 17. 11.2023

Sub: Deposition of Environmental compensation for illegal withdrawal of groundwater, Reg.
Ref I. Letter No: CGWA-21/31/2020-CGWA-587 dated 01.11.2023 

2. Chairman CGWA letter No-CGWA-21/31/2020-CGWA-Part (2)-491 dated 31.08.2023

Sir,
With reference to the show cause notice issued vide file no-CGWA-21/31/2020-CGWA-372, dated 

27.06.2023 and above letters, it was advised to explore the feasibility ofRWH system in the stadium and use of
STP treated water for maintenance of cricket ground and status of installations of them within three months. It
was also advised to obtain "No Objection Certificate (NOC)" from Central Ground Water Authority (CGWA)
for extraction of ground water from existing I BW/TW. 

However, three-month timeline for compliance of above directions is expired on 07.11.2023 and till date,
no justification or compliance report has been received by this office. As you have not applied for NOC from
CGWA furnishing the ground water requirement for greenbelt, cleaning of stadium, domestic and other purposes,
the quantum of ground water extraction i.e., 160 KLD from existing cricket stadium (i.e., Vidarbha Cricket
Association-Jamtha, Nagpur, Maharashtra) is considered as minimum ground water requirement for maintaining
the cricket stadium. Based on this, the Environmental Compensation (EC) of Rs. 27, 19,200/- from 24.09.2020 till
O 1.11.2023 has been imposed and which has to be deposited through Bharatkosh online immediately. 

Further, you are advised to stop the ground water extraction till the EC amount is deposited in Bharatkosh
and NOC is obtained from CGWA.
This may be treated as Most Urgent

Copy to:
I. 

2.
3.

Yours sincerely,

��....-=-
(Dr. Pandith Madhnure) 

Scientist-D
For Regional Director

The District Collector & Magistrate and authorised officer to monitor compliance of directions ofd CGWA, O/o The
Collector and Magistrate, First floor, Collector Office of Mumbai City, Old Custom House, Fort, Mumbai - 400 001
for kind information and necessary action. 
The Member Secretary, CGWA, 18/11/ Jamnagar House, Mansingh Road, New Delhi-110011 for kind information 
The CEO, BCCI 4111 Floor, Cricket Centre Wankhede Stadium, D-Road, Churchgate, Mumbai-400020 for kind
information and necessary direction to tl1e concern.

\�., 
(Dr. Pandith Madhnurc) 

Scientist-D
For Regional Director
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CALCULATION OF ENVIRONMENT AL COMPENSA TJON 

la. Name of the Industry/Infrastructure 

lb Application No. / NOCAP 

le Online Application Submission Date 

2. Category of the Area (GWRA-2022)#

3. Assessment of Environmental Compensation

a. Violation Period (No. Of days) - Illegal extraction

ofGW

b. Ground Water Consumption (Cubic Meters/day)

as per Application

C. Total Groundwater withdrawal (Cubic Meters) (3a

X3b)

d. Environmental Compensation Rate (ECRgw) in

Rs/m3 

[ as per Table 15.1 of CGW A Guidelines 2020)

e. Deterrent Factor

[ as per Table 15.4 of CGW A Guidelines 2020)

f. Environmental Compensation

(3cX 3dX 3e)

g. Environmental Compensation Applicable

[ Maximum of 3f and 3g)

# Thane GWRA 2022 

p 'C�o--0 � t"'N\ ... 

\1'"1 ,, l').o'-'J 

IB �' a.M--) � M P,-Q_) 

"Brabourne Stadium, 

Mumbai, Maharashtra 

NA 

NA 

SAFE (28.05%) 

24.09.2020 TO O 1.11.2023: 

1,133 days 

160 

1,81,280 

Rs.IS/- as per GWRE 2020 

and 2022 safe area falls in 

safe category 

1 

Rs. 27,19,200/-

Rs. 27, 19,200/-

Central Ground Water Board, Central Region, New Secretariat Building, Civil Lines, Nagpur - 440 001 . , 
Phone: 0712 - 2565314, 2534415, 2553570, 2564391 (Fax), email: rdcr-cg,wb@nic.in, tscr-c!Lwb@nic. ui,

Website: www.cl.!wb.gov.in 
���-��mer� 

CONSERVE WATER-SAVE LIFE 
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THE CRICKET CLUB OF INDIA LIMITED 
Ref. No. CCI/SEC/CGWA/ 9>1j 2023 

To, 

The Regional Director Central Ground Water Board, 
Central Region N.S. Building, Civil Lines 
Nagpur- 440001. Maharashtra 

19th December 2023 

Subject: Clarification Request of Ground Water Consumption calculation and Request to 
waive off the EC Penalty for Cricket Club of India (CCI) 

Your Ref: Letter No. 7/29/CGWB/CR/AUTHORITY-3285, Dated 
17.11.2023. 

Dear Sir, 

1. We are seeking clarification regarding the calculation methodology employed for the
groundwater abstraction of 160 KLD (Kilo litres Per Day) at the Cricket Club of India ( CCI)
Mumbai, as mentioned in your letter number 7/29/CGWB/CR/AUTHORITY-3285, dated
17.11.2023, requiring the CCI to deposit towards Environment Compensation for the alleged
withdrawal of groundwater. ( Enclosure-I)

2. The Cricket Club of India reiterates that it has not utilized groundwater for its stadium or any
domestic purpose. Instead, the CCI has been sourcing water through legal primarily from the
Greater Mumbai Municipal Corporation (approximately 80 KLD) and H.H. Roadlines water
supplier (approximately 110 KLD). Enclosed with this latter are the relevant invoices for your
reference (Enclosure-2)

3. Furthermore, the CCI possesses a valid permission issued by the municipal corporation of
greater Mumbai- Public Health Department, dated 03/11/2018 (Enclosure-3). This permit
authorizes the CCI to big a bore well and use the groundwater for nursery pu�poses only
(approximately 5000 sq. feet area), the high salinity of the water has adversely affected plant
growth. In response to this, the CCI has taken_the responsible measure of sealing the bore well,
supported by geotag photographs (Enclosure-4) and water quality reports. (Enclosure-5).
CCI replied to your latter by mail and courier both dated on 08/07/2023 for the reply of show
cause notice (Enclosure-6)

4. We are hiring authorized water auditor and registered Consultant from CGWA Mr. Kundleshwar

Panigrahi from Centre for Ground Water Recharge Consultant - Raipur for implement of rain

water harvesting and installation of STP. After they submit the report we will soon start the

design & tendering process

Stadium House, Block - 3, 1st Floor, Veer Nariman Road, Churchgate, Mumbai - 400 020 
Tel. : 91-022-6 785 3600 / 6659 4 I 00 • Fax : 91 • 022 - 6785 3678 • E-mail : info@cciclub.in 

Website: thecricketclubufindia.corn • CIN: U924 JI MH I 933PLC002813 
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5. 

6. 

THE CRICKET CLUB OF INDIA LIMITED 

for construction of STP and implementation of an Artificial recharge system, if recommended by 

the experts. (Enclosure-7) 

We sincerely appreciate your consideration and earnestly request to waive off the Environment 

Compensation penalty levied on the Cricket Club of India's non-utilization of groundwater for 

both stadium and domestic purposes as detailed above. 

The CCI would clarify if there are any other queries in this regard. 

Thanking you, 
Yours sincerely, 

,�fl
(�hyant Patel) 

Enclosures- Seven (as stated above) 

Stadium l louse, Block • 3. I st floor. Veer Nariman Road, Churchgate, Mu111bai - 400 020 
·�el : 91-022-6785 3GOO / 6659 4100 •E-mail: info@cciclub.i 11

Website: thecrickttt:IL1bolindic1.w111 • CIN: U924 I I Ml-I 1933PLC0028 I 3 
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CALCULATION OF ENVIRONMENTAL COMPENSATION 

la. 

lb 

lt 

2. 

3. 

a. 

b. 

C. 

d. 

e. 

f. 

g. 

Name of the Jndustryflnfrastructure 
u 

I 

ApplicaJion No. I NOCAP 
i� 

Online Application Submission Date 

Ca�ory of the Area (OWRA-2022)# 

Aaasmeat of Envlronmeatal Compnutlon 
VIOiation Period (No. Of days) - IUepl extraction 
of<JV 

Oround Water Coosumption (Cubic Meters/day) 
as per Application 
T$1 GrolDldwater witbdmwal (Cubic Meters) (3a 1

1, 
I 

X3b) 

Environmental Compensation Rate (ECRgw) in 
Rs/ml 

(aper Table 15.1 of CGW A Gulellles 2020) 
.Dc,terreot Factor 
( u per Table 15.4 of CGWA Gllideliael 2020)

EnviromneataJ Compeosmi®
(3cXJdX3e) 

Eavironmental Compemation Appllable 
f Muiaaum oflfaad le) 

# Thane OWRA 2022 

p. C..!....o t;.,....... 
\"\-, " t')o'\, 'J 

LP"''� -.WMlll-<t.) 

"Brabourne Stadium, 
Mumbai, Mah•ru•tra 
NA 

NA 

SAPB (28.05%) 

24.09.2020 TO Of.I 1.2023: 
1,133 days 
160 

1,81,280 

Rs.15/- as per GWRE 2020 
and 2022 safe aiea f.alls in 
safe category 
1 

Rs. 27.19.200/-

Rs. 27,19,200/-

Ccn1ra1 Orouod W11ter Board. Ccntnl Region. New Secrewial Bulldi.._ Civil Lines, l'llll)Uf-440 001 
Phooe: 0112 - 256.5314, 2534415, 2553570. 256-4391 (Fax), ecnan: alc:r:c�wb@nic.in. !Kr•cgwb@nidn. 
Website: www,cuwb,11oy,ln 
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l\l/S. HR RO.ADLlNES & WATER S\lfPLl&RS
Nor l>arsee·Bo.tpital 

. ' 

1 ' 

,.,, I 

. ,t 

..
'' 

�rlt Kahav. Nay.ak M•(l'i
Fort, Mumbai-400 001 » 

' ... 

) DearSir, ' 

SUB; SUPPLY OF WATER TANKER 
� ,• : 

'. (1 . . • • 
.�i �efet!II�-to your discussion reg�rding incrHsc in rate/or supply of Water T� to 

• tbe Cl�b. _ • • 

' . 
2. Afrequested by you, ll'e bavt rOl'\$�,i�red th,: rate prev1iling and as per the dls.cussion .,.
hel�with you, the existing rate for s-upply of pcitable:".�ter tanker will M. revistd � 
Rs. '800/- per unbr to R.s.850/- with eftect from 01 Sep l� �.o 31 Aug 2024 lor two 
years. Vyu will suJ>p_ly water tankercontainiug 10�� L�:1: df'water� as and whe,o 
required by'the Club. 

' ,·, :i: ·, • 

Thu,king Yout

' . Voun Faithtulty � 

' 

' . •t· � .,

1,llE CRICKEr Cl:,tm OF INDIA,LTD .. • ... ; • 
• 

• 
.. ' • 1 ,. 

� • j 
( r • 11 \�\I, 1 '.,•..--. ' ,i 1 1• I • 

• I 

' 

' 

,, 

1, 

. , .
' . 

" 
' .· •, 

: 

.. 

' . 
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Iii# No.: 8)01. oare.: 31/07/202311

1 

J. 1 
fJl/s .: CRICKET CLUB OF f1!DIA. � 

 

• . roTAL: l!J4 nt�PS RA TE BOO ,PER TRIP RS : 11
471200.00

RU/ifES IN WORD: ONE LAKH FOURTY SEVEN THOUSAND 
,;,  

•  
.

, 

\. TWO HUNDRED ONLY .. 

�AL::;...: �,,,; Mn.1600 P� TRIP As: 10,400.00
' p � 

lUPEES IN WQ\ID: SEVENTY. THOUSAND FOUR HUNDRED, ONLY. 

iRAND TOTAl: RS: l,47,200
._00 + 10,400.00: RS; 2,, 11,600.00 

UJPEES IN WORD: TWO l..AKH SEVENTEEN THOUSAND. 

.. 

SIX HUNDRED ONLY . 

J ' 

..... 
(SIGNATURE/ � 

F1:0m H.H.Roadllnes & Water Suppllet· 

,, )
' '

. 
. ' 

.. 
. ' •

\ ... 

44469
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To,

No: PCO/ 878/A/SR

Dato> 03 /1 l /20 l8

The ?ricket Club Of India Limited.Stadium House, Block_ 3 
l111t Floor, Veer Na:rlman R�ad, Churchgate, Mumbai No. 400020.

Sir, 

Sub: Permission to allow to dig retain a Bore well no.01 and
the use of water from the bore weH for Non Potable
purpose at The Cricket Club Of India Limited, Stadium
House, Block - 3, 1st Floor, Veer Nariman Road
Churchgate, Mumbai No 400020.

Ref: An undertaking submitted by you on Dt.19/04/2018

Sanctioned Vide 1O1143'8 /SR. Dt. 2,9.10.2018

Permission to dig retain a Bore Well an,d allow the use of water from the
Bore Well for Non Potable purpose:,_a;t the above place is hereby granted to you
subject to the compliance with the condittor1s rnentioned in the memo of
conditions duly signed by you. A board prohibiting the use of the well water for
drinking. bathing, oo.oking purp,o.se shall be exhibited at a conspicuous place.

The permissjon is liable to be summarily revoked
1 

if any of the conditions
1n the memo of conditions is not found to have been complied with or breached. in
that case you will be liable to legaJ action as provided under �!umhai Municipal
Corporation Act.

The said Bore well shall be dug within 80 days of permission being granted
as otherwise the said permission automatically stands ,void/ revoked. 

THE CR rGl(ST CLUB o
(itjojA./. l-i).

;/u�/B},I 

O 5 NOV 2018 � ��:-'G0 p tl I�
J:1EST ,,ON'rROL OFFICER 

"A11 vVARD 

. j 
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RCA 
�MV©OOO� 

\A DMslon 'DfD,. AnilnCont,ollen M. Ltd,j 
IIOlleC nw.ioo• ACCIWIITID L.QOMT'OftY 

Test Certificate 

CerdGea�No : llCAICERl1FICA'RII.A.8MUM/lll�II 
llLR Nu I : TaM6llOOIOtllSII' 
Job No : UBMUM/20\0490 
THE CRICICtT CL\18 OF INDIA UMITEO 
IM80UlttlE S'N>IIJM, )114Jt ASl,f,TIC',Slll DINSHA'W Y�A M>AD, 
OATt! NO.: 9, CHl,ntotOATE 
MUMBAI• 40llCllOINDIA 

IClaf AUa \ PRASSANA rrnu: 

CMlmodi\y 

JtJ$1.soz.m M�111 llldaMNI !mte. 
Ablty•daya Nap,, C- (i-,MIIIQII • 
�-
Td:�1-U.J410Ul.m176 Pu: .. 1•1:J-J.4'706JI0 
l:-1118111 ..,..,Ulllt>t1'11911NMOIII 
w"""9 I ._,ralt-.ln 
ON :vt.JOMMB,,.,,..ra,.., 

: Ill 12/2011 

SulpleNo. : LAltl3216 

Sa■pte Rec4. F,-11 
Sa■ple Reeemd "I Lr.Ref 

qW£LL WATER 
M/sll'HECRICKET CLUB OF INDIA LIMITED 

1 03.12.2011 Vidc Ref No: DL 
No. til'5/laplel/QuaaUr,Jhcklll& I / App. 1250 ml/ PLASTIC BOTTlE + 01..ASS 90'TTLE 

• ScalNo. 
M■� oa die Ldlffll.allef Sample: 8orMII W■tcr 
o.,urTtttPtrfon,uce : o612no18 io . ./ 
nc _. ... ._yac1 as soqJit 111d resulcs otained are• fbllows: 

.Sr.No. P4"Qletet 

�Delail 

OIEMICAL 

I Chemical PanlnictaA 
I CalQIIIII• 

Chloride ( a Cl) 

Mr, 8111,i•Y P•tel 

Tc� Rcsuk 

Mldlod 

IS : 3025 {PART 40) 

11s: 302S (PART 32) 

�Yi��?�--�·, I , • • 
• .,.. I ' 

bll&ed By t. 41._, .• 
. 

THIS TEST aRl'IFICAtt IS VALID W� �RAM NO. M-ttl65I 

O.r Laboralllries at 
GndlaldllH1(.Kotc•l, 

Kolll•ta.Clldaal. 
VbutltPlll••· 

MD■WI< ,aracllp G) _fssai
� 

Ra.It SpedtlcaliN Uala 

colo1lm 
liquid.Colourlca , 

lllrbld llqald. 

132.SI Mu7S.00 ..,,. 
- .

1142 Mu2�.oo snwl, 
-

� � 

M., Blllfyllhret katbr .Mn. kaYIII KNatQ 
Allltlorlled SicUCOI')' A ...... � 

F�SPA • INTElNATIONAL ---­
........ 

('---

"111& ICM las beeil ped'onned lo lhe i. ol oar *ill ad � 111d Is u.;.i IO die -R:QI of � - 111is ca1ifall wu:11 1$ bMICld on 
coadltiom � -,i.r,.1161loci.. � 01!11111 pl th, lin!c 111d plq t>f lftllna Md doa nt>l rclie,ot die .. 11,u Qlllllllfflld of lboir � 
olaliutil>111.SM1• "'111 be,..__ 11 our tlld for iisiod or JO daw 1111111 ln1uucilll so lllt contwv onDI' to 111 clisllosll Die• 
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Cer1Jllelltt No 
IILRND 
JDlt No 

Sr, No. 
ID 

IV 

V 

VJ 

VII 

Vilt 

IX 

X 

2 
I 

.) 

I 

n 

Ill 

'• 

Test C�rtlticpte �b 
RCA/C£RTIFICAT£/LA.8MUM/lll91ltl I 
TC69K18lll!OOOl tlafl 
tA'BMtlWHtll24ff 

ranmeter 

ConcmQ.illiy 

Mtpcsium IS Mj• 

pH Villiie 

Sutphlle IS S04 

Toca! albliaity as calciuin 
carw .. a 

TOIi! Oiiotved SOI ids 

T� •H_ardoess ( IS CICX»t 

-.:C®3tbtrf• 

Heavy Metal• 

llousf� 

�daAltrllimty"' 
. 

PhysicaJ �--

Co� 

Odour-

iasle8 

. 

JeStR¢!tllt 

Mrthocl 
IS: 3025 (1¥\RT 14) \ 

IS: 302.S (�KT 46} /II 

IS: J02S (PART 11) 

IS: �S (PART24) 

IS: 302:5 (PAJtTZJ, 

IS: 302S (PAR.T 16) 

IS. : 3025-(IY.Rl' l 1) 

IS : :fOiS (�RT ·IOS 

IS ; 3025 (PAR-T 53),,200J 
(REAFFIBMED 2009) 

J.$: 302S (!>ART 23) 
... 

IS : ·3025 (P-ART 4) 

IS : 3025 (PART�) 

1s : �Ea� (PART a> 

. 

,, 
i 

JIUOl.!IO'J.SJl MIiin lad.Ji., r.ta,
Art11,._;a 7qpr,'c-.·� . 
..OOCW; 
'l'dt+91-2:2-J.4"1t.Smf1"76 PH:+91°2iU70Ulo 
&man I lnf�rulil'°"'tor-.u•• 
"'tlwlt.: www,rcalot.l• 
CIN :V63090MH1975P'rCOl8687 

Ctrfllblt Da.k : tl/lJIJGIS •• 

Sl•ple No. : LAB/J216 

Restlk � 
).,2 -

126.0f Mllll.O.Qt,_ 
7.30 U0-1.SO I 

80.52 Max200.00 

282.8 MuZ00.00 

224-4.0 Max,OCW,O 

•� .... Ma2Gd:oo 

2�.o Mul.00 
• 

NotDaccccd MaxO.l 

Nil -

. 

<1.0 Mu:5,00 

Od<u!C$$ �e 

Oi,apeceblc Apeablc .•

U.t!t

JI� 

"'8fl 

L 

198'1-

rqll, 

qlL 

-,IL 

N.TU 

·..,t.

ffalCIII 
u.. 

-

f

j
., ....... \ 

. ' ,.... i,· 

�· 1• 

I • V • ..}i 
1"4 •• � 

-- �- iJ 
� � 

Mr.SuJay Palel ,·•· -�-· � , . .  . .,4 .. - r 

THIS TFST C£RTTFICA.TE IS VALID WITH RCA HOLOG(µM'""'iffl:'M401BJ 

Our LaboralOrlel at 
Gaadliilclh1111(K11!Cb), 

�.auti.al. 
Vll!dllaW••11• 

M•abJ1 & .f'lradlp 

r .I 

Jssai 
APflAOYED 

.. 

Ma. BIIIOltlll'ft Kalk1r Mra. KNII Kaela■

Autflorlatd Slpat..,. 
. 

• ' 
' 

c...,...--..� 
"Tlril 1e11 w bocll performed i.o Iha bat of our skills and ab1ia. 1111d is: llniu.d 10 Ille excen:ue ur due c:a111: TM lieltiflcale wllWI is 11.111d 1111 
l>OlldftilJllS 11pll!d o\'Grlelll:lll#ltc1c11 0111' fiadllllll a& tho lime llld place of teatlna 1nd dolS ftC!1 �levt the parliM GODOel1lold or 1iw �1111 
obliaadons.San111l• wm be reauncd a1 Ollr end lbr period of 30 dlvi until insl!UCled IC> IM con1n1rv prior lo Its di11111III dalie. • 
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5 
i) 

1 SINCI 1150 
'l'll'l'D.I 'l'llt.,,_D 

¢er1111ca1e No 
VLRNo 
�ob No 

Sr. No. 

\ 
!J 5 

6 

'RCA 
�lm@Mt<OJIRlOB 

(A DMslon of Dr. Amin &ntNllters Pvt. Ltd.J 
1sonac �702$..iOOS ACCRIIDllllD LAIIORATOl'rl' 

Test Certificate 

RCA/CERTIFICATI/UDG(vM/111912911 

T'C69Nl80G00tll� )" 
LABMUM/lOUIIMM· 

Test Result 

Parameter Method 

MfCROlfOLOGY 

ColilbnoC� IS: 162l-I98I (REAFFIRME02009) 

Esoheridlil coli• "' IS: 1622-1911 (REl.mRMED2009) 

7 Tola! Plate Coum (al 3-,.C)• IS: 1622-1981 (REAFFIRMED2009) 
lat Reaarkl : (•) hrametus are IIOC uder NA Bl StQpt 

Q 

. �•
"' 

� "f" 

"'� . .

Zll,501,502.sll Mlla11 IHIIIMll l!'.lllltt. 
AbliJWdat• l'hlpr, C9tton C�I • 
4000JJ. 
Td:+91·22-2"?06l7417"'76 fa:+9l-:U.U706310 
E-IIIAII: l•�lallontorles.-
... �, www ......... la 
Cll'frlJOJNIMlil9'rmcet11617 

Ccrtfllcalt l)afe : IJ/tJ/Ut3 

Simple No. : LAB/321, 

R1nh Speclflalloll 

<2 (Ablenc} Allseat 

<2(Abscnl) Alllcnt 

17100 MaxS0.00 

Ulllt 

MPN/UlOml 

MPN/14111 
... 

dllfnll 

I 
.. · • .,.,. � 

Mc.Saaj17Pald 
luue«!By 

THIS TEST C£Jn"IFJCATE IS VAUD WITH RC.4 HOLOGRAM NO. M-Otl&.�I 

Ma. Bba&,uhrtt Kalbr 
Allborised 51Cnatory 

Mn.lCavic.KHaa 
A.11tllorised Slpatory 

LMS-F-4 - (1) The 1181111$ relate OMf to Iha llem(e) wlted lllo¥e (2) S�les not drawn by ue (3) TIie 1111 tepOrt cet1Nlcale Shall not be 
reproduced u.cepl In w. without wtllten apptOWII of .. faborlloly. 

°"' l,jlboracorta llt • 
Cantlltld�(1(1tld1), 

. . ;: ' • ·, �eiinat, , •� • t\ 
Vlnlbpal••m, • 

Mumbai & Paradlp 

r .J 

}SSal G.a.,;.a
�;;ORAYJlffl 

-�

"This 1011 1111 beeii pcrfOl'IIIOd IO .!)It bell, of 0111 !till, Md lbilitn and it lftnlltd 10 11111 -- or de ctre: TIiie ccn1laN WIICll Is it&lllld on 
� ripu1-� ollllrlc4,,,.n- our (whnp a Ibo 1b11e aqd pi.. or •• and do4s n1!C Rlilw Ille pll11es � or tblir � 
obi,.,,� .. ,;'ill IN! .Nlalnlld 111 0llt Ad f'cr i,eriod of 30 divs 1111111 iastrucucl to t11.0011111'¥ Dn0r 10 its diSlloul --· 
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Ref: CCI/SEC/Notice-COW A/ 't fd /2023 

Mr. A.K. Agrawal 

Member Secretary 

Central Ground Water Authority 

18/11. Jam Nagar House, Man Singh Road, 

New Delhi- 110011 

08th July 2023 

Sub: Show Cause Notice- File No- CGWA-21/31/2020-CGWA-371-Dt: 

27:06:2023 

Dear Sir, 

1 

1. We are submitting our clarification in response to the "Show Cause Notice"

cited above.

2. At the outset we .state that the Cricket Club of India Ltd. ("CCI") is not in

violation of the Ministry of Jal Shakti Guidelines as observed in your letter dated

27.06.2023. We would also like to hereby apprise you the reason as to why a

''No Objection Certificate" was not sought from the concerned department i.e.

CGW A/SGWA and why a penalty/ E nvironment Compensation should not be

imposed on the CCI for ground water extraction.

3. Our clarification/ explanation is contained in the succeeding paragraphs.

4. For the one "Bore well" existing in our premises, we already have a proper

permission / authorisation from the Municipal Corporation of Greater Mumbai

Public Health Department- Mumbai vide their letter dated 3n1 November 2018

wherein the authority has permitted the CCI to dig a "Bore well" and use the

Stadium House, Block - 3, I st Floor, Veer Nari man Road, Churchga1e, Mumbai • 400 020 
Tel. : 91--022-678.S 3600 16659 4100 • Fax : 9 t • 022 - 6785 3678 • E-mail : infooilcciclub.in 

Website : thecricketclubotindia.com • CIN: U924 I I MH J933PLC002813 
Ql_ .2J )
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2 

THE CRICKET CLUB OF INDIA LIMITED 

water from it for ''non-potable" purposes. Enclosing the said letter herewith as 
"Exhibit A''. 

5. The water from the Bore well water is "Non potable" and therefore not

being used for drinking or bathing or cooking or watering the cricket ground or

washing or cleaning or any other purposes except wetting the ground around the

plants in the nursery during the non-monsoon months only. During the monsoon

period, there is enough water already available from the rains. The plants in the

nursery, it would be appreciated, are so vital for the sustenance of the
environment.

6. The average monthly extraction of water from the said Bore well during the

non-monsoon period is insignificant. During the monsoon period, we do not use
the Bore well water at all.

7. At the further outset, we state that the said ground water is not used for
maintenance of the cricket ground i.e. Brabourne Stadium. Hence the ratio given

in ''Haider Ali v. Union of India and Ors. (O.A. No. 94/2021)" passed by the

Hon 'ble NGT is not applicable in our instance and to the CCI. Kindly be

advised that the bore well is located far away from the cricket ground and is

meant only for the nursery.

8. We .hereby confirm and reassure you that there is no excessive use nor

wastage of water nor any kind of misuse of water in the CCI premises.

9. We further state that as per our understanding of the last paragraph under
"Preamble and Background" of the gazette of India Extraordinary Part II Section
3(ii) (Ministry of Jal Shakti Notification dated 24th September 2020), the
''NOC" is required for the new I existing industries, industries seeking
expansion, infrastructure projects and mining projects extracting ground water.
We submit that the CCI does not come under the categories of any
manufacturing or mining or infrastructure or real estate or commercial industry.

Stadium House, Block - 3, 1st Floor, Veer Nariman Road, Churchgate. Mumbai. 400 020 
Tel. : 91-022�785 3600 I 6659 4100 • Fax : 91 - 022 • 6785 3678 • E-mail : info@cciclub.in 
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THE CRICKET CLUB OF INDIA LIMITED 

10. The CCI is a "Sports Club" registered as a Company limited by guarantee
with no share capital and has the primary objective of promoting the game of
cricket and any other sports.

11. We would like to submit that that the infrastructure of the CCI has been
constructed in late 1930s as per the norms and rules then prevalent.
Notwithstanding that, the CCI is already in the process of exploring the
feasibility of harvesting rainwater and also setting up STP subject to Municipal
Corporation approval for any such alteration and addition to our existing
building complex. As a matter of fact, we have already set up a ring well at one
of the comers of the cricket ground that stores the ground water seeping through
the ground and the same water is being recycled for watering the ground
subsequ�ntly ..

12. In the light of above submission, it is our request to consider our case and
exempt us from penalties, if any.

I 3. In the event, it is observed by your office that there are any compliances 
and / or any corrective measures that are required to be taken or the process for 
seeking ex-post-facto approval to be initiated by the CCI, we hereby request you 
to guide us about the same and we will promptly do the needful. 

Yours sincerely, 

EncJ: As stated above 

Stadium House, Block - 3, 1st Floor, Veer Nariman Road, Churchgat� Mumbai. 400 020 
Tel.: 91-022-6785 3600 / 6659 4100 •fax: 91 - 022 • 6785 3678 •E-mail: infoa>cciclub.in

/ '(l._'I\ )Wcbsi1c : thccricketcfubofindi11.com • CJN: U924 I I MH 1933PLC002813 � V 1-) 
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THR CRICKI�T CLUB OF INDlA l,IMITED 

Ref No. CCIISECli,fff /M/2023-24 Date: l2 December 2023 

Dr. K. Panigraphi 
Accredited Water Professional from CGWA 
Plot-90/A, Sector-2, Geetanjali Nagar, Raipur 
Chhatl:)isgrah- 492001 

Dear Sir: 
I 

This is to certify that Centre for Ground Water Recharge (C.G.W.R), an accredited 
ground water professional from Central Ground Water Authority ,CGWA, (GOI) have 

been authorized as a Water Consultant for Cricket Club of India (CCI), Bombay. They 
are proviQing their expert consultancy for the following: 

1. Ground Water NOC from Central/State Authority.
2. Providing Complete drawing and design of plain water harvesting, also give

expert supervision during construction.

3. Water quality of CCI.
4. STP anti other water related consultancy.

All the consultancy expenses from Centre for Ground Water Recharge to CCI will not 

exceed Rs. 3.50 lakhs {Rupees Three Lakhs Fifty Thousand only), ·exclusive of all 

taxes. 

Thanking you, 

Yours faithfully, 

For THE CRICKET CLUB OF INDlA LTD. 

'-;11.'it1n1 ll(,11 .. 1 ll,,1 I ; I t 11,, I .. I ·. 111111�111 II,,, 1.l. ( h11ti.h.• 1:,• :i.1111nh.11. -H)\l rr'o 
I.I 111.,,., •· ', : , , 1,1111(• • I 111111 mll•,•,,11h1h1n 

\, .• ,J , ., , 1_ 1• ,. ":, , •i•1:1\1111,, ,., \·11,,•�u 
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1/31/24, 6:03 PM

NOCAP-Infrastructure Application-New

https://cgwa-noc.gov.in/ExternalUser/InfrastructureNew/CommunicationAddress.aspx 1/2

Location Details

Communication
Address

Land Use
Details

Water
Requirement
Details

De-Watering
Existing
Structure

De-Watering
Proposed
Structure

Groundwater
Abstraction
Structure-
Existing

Groundwater
Abstraction
Structure-
Proposed

Breakup of
Water
Requirment

Water Supply
Detail

Other Details

Attachment

Ready To
Submit

Final Submit

New Project

Existing Project

Expansion Program of Existing

Project

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)
Welcome : CCI01 Logout

INFRASTRUCTURE USE: 1. General Information- Location Details

  (*)- Mandatory Fields, ($)-Upload Attachments in Attachment Section

(1). General Information:

Water Quality

Type : *

Fresh Water Application

Type

Category /

Type of

Application: *

Sports Infrastructure and Pla

(i) Name of

Infrastructure: *

THE CRICKET CLUB OF INDIA L (ii) PAN

Number Of

The Firm: *

AACCT6935C

(iii) GST

Number Of The

Firm:

(iv) Location Details of the Infrastructure Unit- (Attach Approved Site Plan and Location Map) *

Address Line 1:

*

ADMINISTRATIVE OFFICE Address Line

2:

1ST FLR. VEER NARIMAN ROAD

Address Line 3: CHURCHGATE

State: * MAHARASHTRA District: * MUMBAI

Sub-District: * MUMBAI Village/Town:

*

Town

Town: * Greater Mumbai (M Corp.) P

Latitude Longitude

Whether Project

is MSE: *($)

No MSE Type --Select--

Whether project

falling within

500m from the

periphery of

demarcated

Wetland: *($)

No Type of

Project: *

Whether NOC

Obtained for

Existing Usage

No

Applicant Home Apply Feedback Change Password Profile Grievance Submitted Application Payment

Revival Request Application Pass Book Upload Attachment Payment for Associate

ANNEXURE R1169 494
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https://cgwa-noc.gov.in/ExternalUser/ApplicationManagement/UploadDocument/UploadAttachments.aspx
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1/31/24, 6:03 PM NOCAP-Infrastructure Application-New

https://cgwa-noc.gov.in/ExternalUser/InfrastructureNew/CommunicationAddress.aspx 2/2

of Groundwater

:

Date of

Commencement

:

09/11/1933

Check  Save as Draft  Next >>
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1/31/24, 6:04 PM NOCAP-Infrastructure Application-New

https://cgwa-noc.gov.in/ExternalUser/InfrastructureNew/InfrastructureNew.aspx 1/1

Location Details

Communication Address

Land Use Details

Water Requirement
Details

De-Watering Existing
Structure

De-Watering Proposed
Structure

Groundwater Abstraction
Structure-Existing

Groundwater Abstraction
Structure-Proposed

Breakup of Water
Requirment

Water Supply Detail

Other Details

Attachment

Ready To Submit

Final Submit

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)
Welcome : CCI01 Logout

INFRASTRUCTURE USE: 1. General Information- Communication Address

(*)- Mandatory Fields, ($)-Upload Attachments in Attachment Section

(iii). Communication Address

Address

Line 1: *

THE CRICKET CLUB OF INDIA LT Address

Line 2:

ADMINISTRATIVE OFFICE

Address

Line 3:

, 1ST FLR. VEER NARIMAN ROAD

State: * MAHARASHTRA District:

*

MUMBAI

Sub-

District:

MUMBAI Pincode:

*

400020

Phone

Number

with

Area

Code:

+ 91  (ISD)  (STD) 

Mobile

Number:

*

+ 91  (ISD)

9820455057

E-Mail: * estate@cciclub.in

<< Prev  Save as Draft  Next >>

Applicant Home Apply Feedback Change Password Profile Grievance Submitted Application Payment

Revival Request Application Pass Book Upload Attachment Payment for Associate
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1/31/24, 6:04 PM NOCAP-Infrastructure Application-New

https://cgwa-noc.gov.in/ExternalUser/InfrastructureNew/CommunicationAddress.aspx 1/1

Location Details

Communication Address

Land Use Details

Water Requirement Details

De-Watering Existing Structure

De-Watering Proposed Structure

Groundwater Abstraction
Structure-Existing

Groundwater Abstraction
Structure-Proposed

Breakup of Water Requirment

Water Supply Detail

Other Details

Attachment

Ready To Submit

Final Submit

Drinking and Domestic Use

Construction Activity Use

Commercial Use

Dewatering Use

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)
Welcome : CCI01 Logout

INFRASTRUCTURE USE: Land Use Details

(*)- Mandatory Fields, ($)-Upload Attachments in Attachment Section

Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)

Green Belt Area 28196.00 0.00 28196.00

Open Land 11699.00 0.00 11699.00

Road/ Paved Area 8207.00 0.00 8207.00

Rooftop area of

building/ sheds

16376.00 0.00 16376.00

Total 64478.00 0.00 64478.00

(v). Whether Ground Water Utilization for: *

<< Prev  Save as Draft  Next >>

Applicant Home Apply Feedback Change Password Profile Grievance Submitted Application Payment

Revival Request Application Pass Book Upload Attachment Payment for Associate
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2/1/24, 12:04 PM NOCAP-Infrastructure Application-New

https://cgwa-noc.gov.in/ExternalUser/InfrastructureNew/WaterRequirementDetails.aspx 1/2

Location Details

Communication Address

Land Use Details

Water Requirement Details

De-Watering Existing Structure

De-Watering Proposed Structure

Groundwater Abstraction
Structure-Existing

Groundwater Abstraction
Structure-Proposed

Breakup of Water Requirment

Water Supply Detail

Other Details

Attachment

Ready To Submit

Final Submit

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)
Welcome : CCI01
Previous Login Date Time: 31/01/2024 17:33:56 PM , IP Address: 122.180.16.52 Logout

INFRASTRUCTURE USE: 2. Infrastructure Unit & Water Requirement Details Part-1

(*)- Mandatory Fields, ($)-Upload Attachments in Attachment Section

(2). Total Number and Type of :

a) Dwelling Units * 1

Population: 1450

b) Commercial Units * 0

Population: 0

c) Industrial Units * 0

d) Others* 0

e) Populations Benefited*

(In case of Government water

supply agencies)

(3). Details of Water Requirement (Fresh/Saline/Brackish and Recycled Water Usage):

3(i). Total Water Requirement (a+b+c+d) (m3/day)

Existing Proposed Total

Water Requirement Details (Fresh Water) (m3/day)

a) Ground Water Requirement

(m³/day): *

1.00 0 1.00

365.00
(m3/year)

b) Surface Water Available (Canal,

River, Ponds etc.) (m³/day): *

0.00 0 0.00

c) Water Supply from Any Agency

(m³/day): *

90.00 0 90.00

Total Fresh Water Requirement :

(a+b+c) (m3/day)

91.00 0.00 91.00

d). Recycled Water Usage

(m3/day):

0.00 0 0.00

Total Water Requirement

(a+b+c+d) (m3/day):

91.00 91.00

Successfully Saved

Applicant Home Apply Feedback Change Password Profile Grievance Submitted Application Payment

Revival Request Application Pass Book Upload Attachment Payment for Associate
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2/1/24, 12:04 PM NOCAP-Infrastructure Application-New

https://cgwa-noc.gov.in/ExternalUser/InfrastructureNew/WaterRequirementDetails.aspx 2/2

<< Prev  Save as Draft  Next >>
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1/31/24, 6:04 PM NOCAP-Infrastructure Application-New

https://cgwa-noc.gov.in/ExternalUser/InfrastructureNew/WaterRequirementDetails.aspx 1/1

Location Details

Communication Address

Land Use Details

Water Requirement Details

Final Submit-Exemption Letter

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)
Welcome : CCI01 Logout

INFRASTRUCTURE USE: 1. General Information- Exemption Letter

You are exempted from seeking NOC for ground water withdrawal from CGWA, since your project is

extracting/ proposes to extract groundwater up to 5 KLD and only for drinking/ domestic purposes.

MSME certificate in case of MSME (0)

Attachment Name :

Select Attachment File : Choose File No file chosen Upload

Sr.No. Attachment Name File Name View File Delete

No Records Exist in MSME Attachment.

<< Prev  Submit

Applicant Home Apply Feedback Change Password Profile Grievance Submitted Application Payment

Revival Request Application Pass Book Upload Attachment Payment for Associate
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  Project Name: The Cricket Club Of India Ltd

  Project Address: Administrative Office, 1st Flr. Veer Nariman Road, Gate No- 9, Churchgate

  Town: Greater Mumbai (m Corp.) Part-2 Block: Mumbai

  District: Mumbai State: Maharashtra

  Pin Code:

  Communication Address: The Cricket Club Of India Ltd, Administrative Office, , 1st Flr. Veer Nariman Road, 
Gate No- 9, Churchgate, Mumbai, Mumbai, Maharashtra - 400020

  Address of CGWB Regional Office : Central Ground Water Board  Central Region, N.s. Building, Civil Lines, Nagpur, 
Maharashtra - 440001

1. Application No.: 21-4/10952/MH/INF/2024 2. Category:
(GWRE 2023)

Safe

3. Project Status: Existing Project 4. Valid From 02/02/2024

5. Ground Water Abstraction Permitted:

Fresh Water Saline Water Dewatering Total

m³/day m³/year m³/day m³/year m³/day m³/year m³/day m³/year

1.00

This is to certify that as per information furnished by the applicant, M/s THE CRICKET CLUB OF INDIA LTD comes 
under Micro and Small Enterprises category and has ground water withdrawal of less than 10 cum/day. As per  S.O. 
3289(E) dated 24/09/2020 by Department Of Water Resources, River Development and Ganga Rejuvenation, guidelines 
to regulate and control ground water extraction in India, 2020 Micro and small Enterprises drawing ground water less 
than 10 cum/day are exempted.

The firm is exempted from seeking NOC. The firm shall install digital water flow meter on all ground water abstraction 
structures and maintain the logbook.

This certificate is system generated and based on information provided by the applicant. CGWA has not  verified the 
claim made by applicant. Any false information furnished/ violation by the applicant, shall invite legal action against 
him/her as per S.O. 3289(E) dated 24/09/2020.

ĒĞ ŮđĭĮĆć ĮøĒĭ ÿĭćĭ ĞĹ Įø çęĸĉø Ȫĭēĭ ĉı गé ĝĳचċĭ øĸ æċĲĝĭē đĹĝĝŊ ����� ĝĳƘ õē ĕघĲ êȨđ ŵĸĆı øĸ æŃćगŊć çćĭ ĞĹ õē èĝđŐ ¬« m3 / Įĉċ ĝĸ øđ Đĳÿĕ Įċøĭĝı ĞĹ͡ ÿĕ ĝŃĝĭĊċ~ ċĉı Įęøĭĝ õē गŃगĭ ĝŃēƗĆ ĮęĐĭग Ȫĭēĭ 
ĮĉċĭŃø 24�«9�2«2« øĸ SO 3289 (E) øĸ æċĲĝĭē~ Đĭēć đŐ Đĳÿĕ ĮċʺĜŊĆ øļ ĮęĮċĒĮđć õē ĮċĒŃĮũć øēċĸ øĸ Įĕð ĮĉĚĭ§ĮċĉőĚ~ 2«2« ĝĳƘ õē ĕघĲ êȨđļŃ øļ ¬« m3/ Įĉċ ĝĸ øđ Đĳÿĕ खıŃचċĸ ęĭĕĸ øļ छĳट ĉı गé ĞĹ͡

ĎđŊ øļ NOC ĕĸċĸ ĝĸ छĳट ĉı गé ĞĹ͡ ĎđŊ ĝĐı Đĳÿĕ ĮċʺĜŊĆ ĝŃēचċĭôŃ čē ĮĄĮÿटĕ ÿĕ ŮęĭĞ đıटē ̾ĈĭĮčć øēĸगı õē ĕĺगďĲø ďċĭð ēखĸगı͡

ĒĞ ŮđĭĆ čũ Įĝːđ ÿċēĸटĸĄ ĞĹ õē çęĸĉø Ȫĭēĭ Ůĉĭċ øı गé ÿĭċøĭēı čē çĊĭįēć ĞĹ͡ CGWA ċĸ çęĸĉø Ȫĭēĭ Įøð गð ĉĭęĸ øĭ ĝȑĭčċ ċĞıŃ ĮøĒĭ ĞĹ͡ çęĸĉø Ȫĭēĭ ĉı गé øļé Đı गĕć ĝĳचċĭ/êʟŃघċ~ ðĝô 3289(é) ĮĉċĭŃø 
24/«9/2«2« øĸ æċĲĝĭē êĝøĸ İखĕĭĎ øĭċĳċı øĭēŊęĭé øļ çđŃĮũć øēĸगĭ͡

�भĳÿĕ�Įċøĭĝı�ĞĸćĲ�þĳĂ�ŮमĭĆ�čũ�
Certificate of Exemption for Ground Water Withdrawal

 This is an auto generated document & need not to be signed.

Đĭēć ĝēøĭē
ÿĕ Ěİƅ đŃũĭĕĒ

ÿĕ ĝŃĝĭĊċ~ ċĉı Įęøĭĝ
õē गŃगĭ ĝŃēƗĆ ĮęĐĭग

øĸȾıĒ ĐĳĮđ ÿĕ ŮĭĮĊøēĆ
Government of India 
Ministry of Jal Shakti

Department of Water Resources,
River Development & Ganga Rejuvenation

Central Ground Water Authority

18/11, ÿĭमċúē�Ğĭêĝ~�मĭċĮĝŃĞ�ēļĄ~�ċé�Įĉʟı – 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743

Website: cgwa-noc.gov.in
________________________
čĭċı�बचĭयĸ�– ÿıवċ�बचĭयĸ

SAVE WATER - SAVE LIFE

ANNEXURE R1276501



THE CRICKET CLUB OF INDIA LIMITED 

CCI/Proj/GT/ 141 / 4837 /2023-24 

To, 
Dr. N. SURESH KUMAR, 
Department of Civil Engineering, 
College of Engineering (A), 
Osmania University, 
Hyderabad - 500 007 (T.S.), India. 

Date: 29th December, 2023 

Subject: Appointment as a Consultant for Soil Bio Technology (SBT) Sewerage Treatment 
Plant in the premise of the Cricket Club of India Ltd. Churchgate, Mumbai. 

Dear Sir, -
. . 

This has reference to your letter dated 12th December 2023 expressing interest to act as a Consultant for Soil 
Bio Technology (SB!) project for the treatment of sewerage in the CCI premise. 

We are pleased to inform you that the Club Management has accepted your proposal and placing this 'Letter 
of Appointment" on you as a Consultant for the Scope of Works and deliverables as stipulated in your above 
referred letter. 

As discussed and decided, 

i) You will be visiting the Club for reconnaissance survey of the premise tentatively on 17th & 18th 

January 2024,
ii) You will be provided accommodation at Club's Guest Room during your stay and you will confirm

your visit well in advance with date of arrival/departure and time so as to make arrangement to
book the room.

iii) Your Professional Consultancy Fees is Lump Sum Rs. 2,00,000/- (Rupees Two Lakhs Only) plus
applicable taxes (if any),

iv) Air Ticket Travelling charges of 'Economy Class for Hyderabad-Mumbai-Hyderabad will be
reimbursed at actuals.

v) Payment Terms : a) Advance Rs. 1,50,000/-
b) Balance Rs. 50,000/- plus Taxes (if any) within 10 days after receipt of
Final Report with Design Details, Recommendations, BoQs and Cost
Estimate etc. all deliverables for the proposed SBT Proj�ct.

.Requesting you to send your acceptance of appointment as a "Consultant for Soil Bio Technology (SBT) 
project" at the earliest so as to release your advance payment. 

Thanking you, 
Yours Faithfully, 

or THE CRICKET CLUB OF INDIA LTD.

s 

Stadium House, Block - 3, 1st Floor. Veer Nariman Road, Churchgate, Mum a - 400 020 

Tel. : 91-022-6785 3600 / 6659 4100 • E-mail : info@cciclub.tn 

ANNEXURE R1377 502



BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

EXECUTION APPLICATION NO. 41 OF 2023 
IN 

ORIGINAL APPLICATION NO. 94 OF 2021 
(EARLIER M.A. NO. 16 OF 2023) 

IN THE MATTER OF: 

Haider Ali 
Versus 

Union of India & Ors. 

... Petitioner 

... Respondents 

KNOW ALL to whom these present shall come that We, Cricket Club of India [Respondent No.
__J, do hereby appoint:-

KUNAL VAJANI KUNAL MIMANI KARTIKEY BHATT 
[MAH/2398/2003} [D/734-A/2012] [R/1378/2017] 

Fox & Manda], Solicitors & Advocates 

ABHINA V JAIN 
[D/7133/2023] 

F&M House, D-394 Defence Colony, New Delhi - 110024 
M.: +91-9167231100 IE.: filings.newdelhi@foxandmandal.co.in 

(hereinafter called the Advocates) to be our Advocates in the above noted case and authorized:-

To act, appear and plead in the aforesaid case in this Court/ Tribunal or in any other Court/ Tribunal 
in which the same may be tried or heard and also in the Appellate Court including the Supreme 
Court of India and any High Court. 

To sign, file, verify and present pleadings, caveats, app_eals cross-objections or petitions for 
execution, review, revision, withdrawal, compromise or other petitions or affidavits or other 
documents as may be deemed necessary or proper for the prosecution of the said case in all its 
stages. To file and take back documents to admit and/or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences or disputes that 
may arise touching or in any manner relating to the said case. 

To deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other 
acts and things which may be necessary to be done for the progress and in the course of the 
prosecution of the said case. 

To appoint and instruct any other Legal Practitioner, authorising him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the 
Power of Attorney on our behalf. 

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or 
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes. 

And I/we undertake that I/we or my/our duly authorised agent would appear in the Court on all 
hearings and will inform the Advocate for appearance when the case is called. 

And I/we, the undersigned do hereby agree not to hold the advocate or his substitute responsible 
for the result of the said case. The adjournment costs whenever ordered by the Court shall be of 
the Advocate which he shall receive and retain himself. 

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed 
by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. The fee settled is only for the above case 
and above Court. I/we hereby agree that once the fee is paid, I/we will not be entitled to the refund 
of the same in any case whatsoever. 

Dated 14 if..- day of February, 2024 

Accepted subject to the terms of fees. 

Advocate 

19
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THE C.RICKET CLUB OF INDIA LIMITED 

EXTRACT OF THE 

MINUTES OF THE MEETING OF THE EXECUTIVE COMMITTEE HELD 
ON SATURDAY, 9th JANUARY, 2010 AT J,2.00 NOON

8. APPROVAL FOR AUTHORISING MR. N. K. JHA, SECRETARY TO
REPRESENT THE CLUB BEFORE VARIOUS GOVERNMENT/
STATUTORY BODIES ANO TO EXECUTE ANO SIGN DOCUMENTS/
AGREEMENTS ON BEHALF OF THE CLU�

0

RESOLVED THAT Mr. N. K. Jha, Secretary of the Club be and is hereby 
authorised to execute, sign, endorse and submit applications, renewal of 
applications, registration and other forms as prescribed under appropriate 
laws, letters, documents, instruments, receipts, acknowledgements and 
other documents for and on behalf of the Club, before any of the State/ 
Central Government, Municipal Corporation, Other Local 
Bodies/Authorities, for the above referred purposes and to register the 
Leave and License Agreements, Lease Agreements, Conducting 
Agreements and other documents relating to leasing of the Property and 
do all such work incidental thereto with the appropriate authorities for and 
on behalf of the Club." 

"FURTHER RESOLVED THAT Mr. N. K. Jha, Secretary be and is hereby 
authorised to accept services of any writ or summons or other legal 
process and to appear and represent the Club before various authorities 
including but not limited to the Office of the Sub-Registrar/ Registrar of 
Assurance or any other Authority for registration of Agreements and for 
admitting Registrations, in any Courts, Judicial or Quasi Judicial Body or 
authority including appellate or High Court/ Supreme Court and such 
relevant authorities for and on behalf of the Club." 

"FURTHER RESOLVED THAT Mr. N. K. Jha, Secretary, authorised to 
receive notices, letters and communicat;ons from any of the State/Central 
authorities for the aforesaid purposes and to give receipts and/ or 
acknowledgments thereof for and on behalf of the Club. 1✓ 

For THE CRICKET CLUB OF INDIA LTD. 

CERTIFIED TRUE COPY 

Place : Mumbai 

Date : IJt, 02.- 202.i, 

Stadium House, Block - 3, 1st Floor, Veer Nariman Road, Churchgate, Mumbai - 400 020 
Tel.: 91-022-6785360016659 4100 ,. Fax: 91 - 022- 6785 3678 •E-mail; info@cciclub.in 

Website: thecrkketclubofindia.com • CIN: U9241 lMHl933PLC002813 
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Friday, February 16, 2024 at 16:45:19 India Standard TimeFriday, February 16, 2024 at 16:45:19 India Standard Time

Subject:Subject: Re: E.A. No. 41/2023 | Haider Ali v. Union of India | NGT
Date:Date: Friday, 16 February 2024 at 4:45:13 PM India Standard Time
From:From: Kartikey Bhatt
To:To: egov-mowr@nic.in, secy-mowr@nic.in
CC:CC: Kunal Vajani, Kunal Mimani, Abhinav Jain
Attachments:Attachments: image001.png, image002.png, image003.png, image004.png, image005.png, image006.png, CCI -

Haider Ali Reply NGT 16Feb2024.pdf

Dear Sir / Ma’am,

Please ignore the attachment in the earlier email and find attached herewith the filed version of the
Reply on behalf of the CCI in the captioned matter.

Regards,
Kartikey Bhatt
Principal Associate

M.: +91 98288 88860 | E.: kartikey.bhatt@foxandmandal.co.in

Fox & Mandal House, 
D-394 Defence Colony,
New Delhi – 110 024, India
T.: [B] +91 11 6932 4000 | [M] +91 99588 84550

 _________________________________________________________________________________________________________________________________________________________________
__

This communique and any attachment thereto is intended solely for the addressee or addressees and may contain information that is legally privileged,
confidential, and exempt from disclosure.  If you are not the intended recipient, please notify the sender by telephone or return email and delete this
communication and any attachments thereto, immediately. Any dissemination, distribution, or copying of this communication and the attachments
thereto, in any manner, is strictly prohibited and actionable at law. Fox & Mandal is not liable for the improper transmission of this communique nor
for any damage sustained as a result of this communique.

  PLEASE CONSIDER THE ENVIRONMENT AND DON'T PRINT THIS EMAIL UNLESS YOU REALLY NEED TO

From: From: Kartikey Bhatt <kartikey.bhatt@foxandmandal.co.in>
Date: Date: Friday, 16 February 2024 at 2:40 PM
To: To: egov-mowr@nic.in <egov-mowr@nic.in>, secy-mowr@nic.in <secy-mowr@nic.in>
Cc: Cc: Kunal Vajani <kunal.vajani@foxandmandal.co.in>, Kunal Mimani
<kunal.mimani@foxandmandal.co.in>, Abhinav Jain
<abhinav.jain@foxandmandal.co.in>
Subject: Subject: E.A. No. 41/2023 | Haider Ali v. Union of India

Dear Sir / Ma’am,

We refer to the captioned matter and are concerned for the Respondent No.19 – Cricket Club of India
Limited [“CCI”].

Please find attached herewith the Reply to be filed on behalf of CCI in the captioned matter, as and by
way of advance service upon you.

Regards,
Kartikey Bhatt
Principal Associate

M.: +91 98288 88860 | E.: kartikey.bhatt@foxandmandal.co.in
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